
     

     

     

  

   

  
 

             

       

          

           

     

  

         

    

  

       

     
     

 

       

         

           

           

          

            

            

            

           

             



     

     

          
          

           

             

              

             

          

            

            

             

          

         

   

          

            

        

          

           

          

          

       

         

  

         

          

        

       

          

      



     

         

            

          

            

           

         

     
         

          

         

           

          

       

          

         

 

           

        

            

          

          

         

         

           

         

            

           

          

   

         

             

           

            

             

         



NATIONAI, COMPANY I-AW TRIBUNAL MUMBAI BENCH

Compounding Application No. 59/621Ali141lN CLf lMBl2016

confirmation. recognition, dir€ction or exemption in relation to any matter

has been accorded, given or granted, and for which no penalty or

punishment is provided elsewhere in this A€t, the company and every officer

of the company who is in default or such other person shall be punishable

with fine which may extend to < 10,000/-, and where the contravention is

continuing one, with a turther fine which may extend to I 1000/- for every

day afterthe first during which the contravention continues. On examination

of the circumstances as discussed above a fine of < 2500/- (t Two Thousand

Five Hundred only) has been imposed on each applicant who is in default.

The imposed fine totalling t 7500^ (f Seven Thousand Five Hundred) has

been remitted by the applicants through three Demand Drafts vide nos.

15205, 15206, 15207 all dated 12m January, 2017 ofl 2500/- each in favour

of"Pay and Accounts Officer, Ministry of Corporate Affairs, Mumbai".

8. Since the fine stood paid. as supra, this Compounding Appllcation No.

59l44llNCLf lMBlZ016 is, therefore, now compounded. Ld. RoC shall take

the cons€quential steps to incorpordte the findings of this order. Application

is disposed of. Consigned to records.

Dated: 19h June,2017 M.K. SHRAWAT
Member (Judicial)
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